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JOINT ELECTRICITY REGULATORY COMMISSION

(FOR THE STATE OF GOA AND UNION TERRITORIES)

NOTIFICATION "

Gurgaon, the 301.11 January, 2015

No. JERC-412009.——1n exercise of powers conferred under Section 181 read with Section 45(5) of the

Electricity Act, 2003 (36 of 2003) and all other powers enabling it in this behalf, the Joint Electricity Regulatory

Commission (for the State of Goa and Union Territories), based on experience gained over a period of time and

administrative and operational expediency, makes the following amendments to Joint Electricity Regulatory

Commission for the State of Goa and Union Territories (Establishment of Forum for Redressal of Grievances of

Consumers) Regtflations, 2009 and Joint Electricity Regulatory Commission for the State of Goa and Union Territories

(Establishment ofForum for Redressal of Grievances of Consumers) First Amendment Regulations, 2013.

1. Short title and commencement

(i) These Regulations may be called The Joint Electricity Regulatory Commission for Goa & Union Territories

(Establishment bfForum for Redressal of Grievances of Consumers) (Second Amendment) Regulations,

201 5.
(ii) These Reglflafions shall be applicable in the State ofGen and the Union Territm’ies of Andaman & Nicobar

Islands, Chandigarh, Dadra and Nagar Haveli. Daman and Diu, Lakshadweep and Pudunherry

(iii) These Regulation sinii come into force fi'om the date of their publication in official Gazette.

2. FoilowingwI (iv) '- aided:-

w1filmwstall be construed harmoniously with Standards of Performance of dism‘hufion

men and will ll: Elasticity Sqmiy Code specified by the Commission under the provisions of c1auses(x) and

i S&section (2) of Seetim 181 of the Electricity Act1 2003. In ‘case of any inconsistency with these

* ,,#the Standards ofPerfonnanceeof licensees and the Electricity Supply Code, shall prevail.’

—6. Amatilegulation 3 :—-—

1. w}(4) (i) in First Amendment Regulations, 2013 Wto read IS under:

‘Ik (hum of the Forum shall be a retired person phasing a degree in engineering, preferably in

Hnimiml engineering and having saved asWEngineer or equivalent in the Power Sector

d—‘lhi 20 years experience or Retired D’mi:WAdditimal District Judge or a retired judicial

“1last 15 years of experience in kplfjndidal mine

7- *fit‘ '1! added under Regulations 3 (l) (i) and 3 (4) (i‘) in First Amendment Regulations. 2013:

*- hen, the Commission, in the ease of[M keeping in view the special circumsmnces

finmy for reasons to be recorded in wring tell: :1: umdfiions specified herein with respect to the

fluid: for the post of Chairperson and’ or Mamba."

3. H'- ‘nrud After the words ‘shdl he’ '-W3 (4) (iii) of First Amendment Regulations,

.3:

‘A_ming minimum Bachelor Degree 'Il lawll’ublic Adminisu-ation/Joumalism/Economics/Politieal

Shimand“

74. 'lh—I“u" 'n nhstituted in Reglhtbl 3 (5) 01171151 Amendment Regulations, 2013 as under:—

“fllmdline umber,“

5. Reghlfi‘mmtW20”:

Headingmgin S]. No. 8 'm the fin amendment of the principal Regulations is deleted. Howevex,

filmluflhfiis Iibd as nmparagraph under $1. No. 7 ofthe first amendment.

6. W;m1i)ifidwnguhfions,2013:

Under Reguhfim 3 (7) (i),* ti: Ind ‘Gnhperson’ the words “other than mentioned in Regulation 3 (7)

(i) above” have been (Halt

4. Following is added at the end ofRegihlinl 4 (3) of First Amendment Regulations, 2013:

1. Under Regulation 4 (3) afier the word ‘1ieensee’ the words “and will be allowed as a pass through expeme" I:

added.

2. Regulation 4 (4) of the Principal Regulations, 2009:

Regllation 4 (4) of the Principal Regulations, 2009 stands deleted.
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Amendment in Regulation 5 of the Principal Regulations, 2009:
Afier Regulation 5 (6), Regulation 5 (5) to (10) are renumbered as Regulation 5 (7) to (12).

Amendment in Regulation 6 of the Principal Regulations, 2009:

Following is added in the end of Regulation 6 of the Principal Regulations, 2009:

“within such time and in such manner as specified by the Commission in Joint Electricity Regulatory Commission

for State of Goa and Union Ten'itories (Appointment and Functioning of Ombudsman) Regulations, 2009 read:

along with lst and 2nd Amendments Regulations.
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